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Price Hike of Petrol

*169. SHRI RAMESH CHENNITHALA :
SHRI SATYAJITSINH DULIPSINH GAEKWAD :

Will the PRIME MINISTER be pleased to state :

(@) whether the Petroleum Ministry has suggested
the Government for a price hike in petroleum products;

(b) if so, the details thereof;

(c) whether they have suggested a number of
proposals to meet the burgeoning oil pool deficit which is
now estimated to touch 14,700 crores in March this year;

(d) if so, whether the Government have not accepted
the proposals for increasing price hike in petroleum
products and have decided to borrow the money instead;

(e) whether any final decision has been taken in this
regard; and

(f) if not, the time by which it is likely to be
finalised ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) to (f) The prices of petroleum products are administered
by the Government through the Oil Pool Account
mechanism. The oil pool accounts are supposed to be self
balancing. It was estimated that the cumulative outstandings
of the oil companies would be Rs. 5700 crores by 31.3.96.
However, the pool account got adversely aftected in Oct.
96 due to steep increase in the prices of the crude oil
& petroleum products in the international market, Rupee-
Dollar exchange rate variation, increase in the Rail freight
and changes in the Customs & Excise duty announced in
the Finance Bill for 1996-97. The cumulative outstandings
of the oil companies from pool account are estimated to
be Rs. 15,500 crores as on 31.3.97.

The mounting outsanding have resulted in oil
companies experiencing severe cash crunch necessitating
them to resort to huge borrowings which are estimated to
rise to a level of Rs. 23,000 crores by 31.3.97.

The imports of crude oil & petroleum products have
to be organised to maintain uninterruped supply of
petroleum products within the country. As a short term
measure, the ceiling of short term foreign currency
borrowings of IOC the canalising agency was enhanced
from USD 1.53 billion to USD 2 billion in February 96, to
USD 2.5 billion in Nov. 96 and USD 2.9 billion in February
97.

The position of the oil pool account is monitored on
a continuous basis and Government is exploring various
options to contain the deficit in the oil pool account.
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Nuclear Power Generation

*170. SHRI MADHAVRAO SCINDIA : Will the PRIME
MINISTER be pleased to state :

(@) whether in view of the environmental costs
involved in hydel power generation and the multifarious
problems faced in establishing and running thermal power
plants away from coal-mines, Government propose to give
a major thrust to nuclear power generation, inviting private
participation in the process;

(b) if so, whether any concrete policy in this regard
is being worked out;

(c) if so, the details of the proposed scheme by
which nuclear power will be given high priority; and

(d) the Ninth Five Year Plan target fixed in respect
of Nuclear Power generation in the public and private
sectors and the estimated cost thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI! YOGINDER K. ALAGH) : (a)
to (c) : The Government propose to continue with its
nuclear programme and are open to specific offers of
private participation. Such offers when received will be
considered on the basis of technical suitability, economic
attractiveness and conditions attached thereto. Amend-
ments to the Atomic Energy Act 1962 as may be necessary
will be considered at the appropriate time when private
participation is likely to become a reality.

(d) IX Five Year Plan proposals are yet to be
finalised.

Development of Backward/Tribal Areas

*171. SHRI N.J. RATHWA :
SHRIMATI CHHABILA ARVIND NETAM :

Will the Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

(@) whether the Central Government have sanc-
tioned any scheme for the development of backward/
tribal areas during the last three years;

(b) if so, the details thereof, State-wise;

(c) the year-wise allocation of fund made during the
said period, State-wise;

(d) the details of other schemes submitted by the
States in particular by the Government of Gujarat for
seeking financial assistance as on date;

(e) the number of projects out of them related to
tribal dominated areas; and
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() the action taken by the Government so far in
this regard and the time by which the allocation of fund
will be made after sanctioning these projects ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
to (f) : The planning and development of an area and
allocation of funds for that purpose is primarily the
responsibility of the concerned State Government. Planning
Commission allocates Central assistance for State's Plan
as a whole and spatial and sectoral allocations are made
by the State Governments. No approval of Planning
"Commission to individual schemes/projects of State
Governments is required, except of power and irrigation
sectors, provided these schemes can be financed without
affecting the on-going ones and no separate funds are
made available for their implementation.

However, Central Government is supplementing the
efforts of the State Governments including Gujarat in
overcoming the problems of development of backward/
tribal areas through area programmes viz Tribal Sub-Plan,
Drought Prone Area Programme, Desert Development
Programme, Hill Areas Development Programme, Border
Areas Development Programme, etc.

Amount sanctioned in the States Plans for welfare and
development of tribal people in the various States during
the years 1993-94 to 1995-96 is given in the enclosed
statement.

Statement

Amount sanctioned in states plans for welfare
and development of Tribal/Backward
people in various states from
1993-94 to 1995-96

(Rs. in crore)

Sl State/UT 1993-94 1994-95  1995-96
No. Actuals Actuals Outlay
1 2 3 4 5

1. Andhra Pradesh 78.47 91.67 144.81
2. Assam 7.65 8.79 12.75
3. Bihar 24.80 26.00 40.52
4. Goa 0.59 0.65 0.65
5. Gujarat 88.62 85.66 124.82
6. Haryana 7.88 8.50 10.21
7. Himachal Pradesh  2.54 3.48 3.83
8. Jammu & Kashmir 1.52 2.82 3.06
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1 2 3 4 5
9. Karnataka 111.36 144.63 107.68
10. Kerala 12.10 15.00 19.10
11. Madhya Pradesh  75.55 68.04 168.34
12. Maharashtra 42.52 43.65 120.76
13. Manipur 1.62 1.83 2.70
14. Meghalaya 0.01 0.14 0.07
15. Orissa 27.91 42.21 49.90
16. Punjab 32.67 39.86 38.79
17. Rajasthan 7.24 11.93 16.60
18. Sikkim 0.53 0.54 1.12
19. Tamil Nadu 68.69 70.52 112.64
20. Tripura 10.01 16.72 16.00
21. Uttar Pradesh 21.23 37.67 119.19
22. West Bengal 21.00 23.10 26.00
23. A & N island 0.46 0.17 0.19
24. Chandigarh 0.40 0.41 1.49
25. D & N Haveli 0.15 1.00 0.20
26. Daman & Diu 0.15 0.29 0.26
27. Delhi 5.18 16.00 16.00
28. Pondicherry 2.00 2.40 4.35
[Translation]

T and D Losses

*172. SHRI MANOJ KUMAR SINHA :
SHRI B.L. SHANKAR :

Will the PRIME MINISTER be pleased to state :

(a) the quantum of electricity losses in transmission
and distribution during the last three years till date by
each State Electricity Board, year-wise and state-wise;

(b) the percentage of electricity losses in T&D by
each Board; and

(c) the concrete steps taken/proposed to be taken
by the Union Government to check these T&D losses ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGAPALACHARI) : (a) and (b) The
quantum of electricity losses in transmission and
distribution for the three year period 1992-93 to 1994-95
for each SEB/Electricity Department, Statewise is given in
the enclosed statement. The transmission and distribution



